
   

  

  

4. interference.- (1) Int 13 tne effect of unwanted energy due to one or a 
combination of emissions, radiations or induction upon reception in a radio communication 
system, manifested by any performance degradation, misinterpretation, or loss of 
information which could be extracted in the absence of such unwanted energy. (2) In case 
where any person to whom a licence has been issued under section 4 of the Act, informs that 
his licensed system is getting interference from any other radio communication system 
exempted under these rules, the user of such unlicensed Wireless equipment shall 
discontinue its use forthwith. 
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SLL. 533().-- ss SS, areata ae afar, 1885 (1885 S113) a aR 4 ai 7 ik aNd aa TR 
aifrat afafrrm, 1933 (1933 17) FY ANd 4 SA RT 10 SRI Wed Meare at wan He ey, Preaferees free src 8, 
Fas 

4. Sfarea are athe we — (1) ea Preval ar fara ara Ufset ongfa otf aa (ompeaget) & fart 26.957 4 
27.283 Fees Te fee Se F areata TIER TTA (ara atten SB Be) Frew, 2005 F1 

(2) Fens F WER at ONS at qT ETT 

2. Reread. — 34 reat a, sa we fe det S orzen erttira a S,.— 

(@) “ afatrrr' ante az afaftam, 1985 (1885 at 13) afinta 8; 

Ca) ase fafentic arran’ wife at wren, wf até 2h, aftafer 8; . 

C1) Sa yeet att adi, at gr Presi Saga & othe ofonfia wet SF fq afte aie area Sa a aT 
arfafer, 1933 (1933 4117) A afeatta &, set are 7 oh sa orf aS 

3. 26.957 Myeasl @ 27.283 Ames tH hs Fe a Sa sre Hr seh. — aca WaT Peel fafa ag state frat 
ara ara oe ot, fare st cafes @ sroaftreren, arizfa site feetent Ch fafire) sara He 26.957 27.283 Uses TH 
arate as 4 s are at wret fatentta ates oh ota fattta Cen i & are a foo cher Sot flew ar & fore saree feet 
aa soar Ser FO, aan ee, arf we, aed aT wed a oraeR He fre BE arqatta arated wel eth 

4. wafran.—(1) wahracr ae & sh eet teat Gar wore 4 aha wy seats, fafehtat a seme FO feet 
wae a sah fat fase & aren araifira srat a gers, ot fret Freres einem, aroha a arramt at Het SB yas! SST 
2) a tat aaitiea sol & ara a frente faen op aa (2) sea wel ate wake, eral aferaa at an 4H aes aw 

agata ant sd &. qfra aon @ fe saat aqua yaa wore ofr & area qe wre feat ora Uist tan wore a 
sare Tl el 2 TS orga tates Fae rene Sr ST Sa STAI GT Te AL ST 
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MH PAR, Tyat Fa WeTTsATN 

NOTIFICATION 

New Delhi, the 12th August, 2005 

G.S.R. 533(E).— In exercise of the powers conferred by sections 4 and 7 of the Indian 
Telegraph Act, 1885 (13 of 1885) and sections 4 and.10 of the Indian Wireless Telegraphy 
Act, 1933 (17 of 1933), the Central Government hereby makes the following rules, namely:- 

L Short title and commencement.- 1) These rules may be called the Use of low 
power equipment in the Citizen band 26.957 — 27.283 MHz (Exemption from Licensing 
Xequiremént) Rules, 2005. . 

at 
~
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(2} They shall come into force on the date of their publication in the Official Gazette. 

2. Deffinition.- In these rules, unless the context otherwise requires, - 

(a)“Act” means the Indian Telegraph Act,1885 (13-of 1885); 

(b) “Effective Radiated Power” includes the gain of the antenna, if any; 

(c) words nd expressions used in these rules and not defined but defined in the Act and the 

Indian Wireless Telegraphy Act, 1933 (17 of 1933), shall have the same meanings 

respectively as are assigned to them in those Acts. 

3. Use of wireless equipment in the band 26.957 — 27.283 MHz.- Notwithstanding 

anything cpntained in any law for the time being in force, no licence shall be required by any 

person to ¢stablish, maintain, work, possess or deal in any wireless equipment intended to be 

used whil¢ in motion or during halts, on non-interference, non-protection and shared (non- 

exclusive)| basis, in the frequency band 26.957 — 27.283 MHz with 5 Wait Effective 

Radiated Hower and built-in antenna 

4. Interference.- (1) Interference is the effect of unwanted energy due to one or a 

combination of emissions, radiations or induction upon reception in a radio communication 

system, manifested by any performance degradation, misinterpretation, or loss of 

information which could be extracted in the absence of such unwanted energy. (2) In case 

where any|person to Whom a licence has been issued under section 4 of the Act, informs that 

his licens¢d system is getting interference from any other radio communication system 

exempted | under these rules, the user of such unlicensed Wireless equipment shall 

discontinuk its use forthwith. 
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